295 Bills Introduced

GOVERNMENT SERVANTS (RE-
CEIPT OF FEE) BILL*
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MR. DEPUTY-SPEAKER :

The
question is :

“That leave be granted to intro-
duce a Bill to provide for the
reczipt of fee by Government
servants for work not con-
nected with their duty as
Government servants.”

The motion was adopted,
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MR, DEPUTY-SPEAKER : Shri

Yashpal Singh may move his motions
now.

CONSTITUTION (AMENDMENT)
BILL.®

(Amendment of article 130)

sitamre fag  (JjTgE) ¢ A
TE FTag o W Fafam @
aW Hoig FA A fadaw w1 aw
T ar sty € 9

MR. DEPUTY-SPEAKER : The
question is :
“That leave be granted to intro-.

duce a Bill further to amend
the Constitution of India."

The motion was adopted.
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NOVEMBER 15, 1968

Treason Bill 296
CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Sevenih Schedule)
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MR. DEPUTY-SPEAKER :
question is :

The

“That leave be granted to intro-
duce a Bill further to amend
the Constitution of India.”

The motion was adopted.
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15.14 hrs,
TREASON BILL—Contd,
by Shri Yashpal Singh

MR. DEPUTY-SPEAKER :
House will now take up further
sideration of the

The
con-
following motion

moved by Shri Yushpal Singh on the
9th August, 1968 :—
“That the Bill 1o provide for

punishment to persons found
guilty of treason and matters
connected therewith, be cir-
culated for the purpose of eli-
citing opinion thereon by the
31st December, 1968."

Shri Sheo Narain to continue his
speech. One hour and 46 minutes is
the time at our disposal. I do not know
how much time the Minister will take.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS

SHRI S. RAMASWAMY : About 10
minutes,

MR. DEPUTY-SPEAKER: So, every
Member should be very brief,

Published in Gazette, of India Extraordinary, part I1, section 2, dated 15.11.68



